- 147

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH
AT PUNE
Original Application Ne. 47/2019 (WZ)

SAGARDEEP SIRSAIKAR ... Applicant
Vs.
GOA COASTAL ZONE MANAGEMENT
AUTHORITY & Ors. .. . Respondents
AFFIDAVIT IN REPLY

I, Reyaz Ratan Mama, son of Ratan S. Mama, age 54 years, resident of
Camurlim, Bardez, Goa; do hereby state upon solemn affirmation as

under: —

L I say that I am the Respondent Ne. 2 in the abovle matter. | have
read and understood the contents of the original application filed
by the applicant to this Hon’ble Tribunal. I say that [ am filing
the present affidavit for the limited purpose of opposing the

admission of the Application.

4 At the outset I say that in view of Section 18 of the National
Green Tribunal Act, 2010 (“NGT Act”) the Applicant has no
locus standi to file the Application. I say that the Applicant is
neither the owner nor an occupier in the properties bearing

survey nos. 224/2, 224/48, 223 and/or 125/23 of Camurlim

village. The Applicant is also not a resident of the Village
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Camurlim, rather the Applicant is a resident of Anjuna, Goa as is
clear by the Applicant’s own admission in the cause title to the
Application. The Applicant cannot be said to have sustained any
injury of whatsoever nature. I say that the Applicant is also not a
public-spirited person. The Applicant does not have any direct or
indirect interest in the subject matter of the Application. I say that
the Applicant is also not a “person aggrieved” in terms of Section
18(2)(e) of the NGT Act. In fact, the Applicant is himself
involved in illegal sand mining activities in Goa. I, therefore, say
that the Application at the behest of the Applicant is not

maintainable.

I deny the contents of paragraph no. 2 of the original application,
and with reference to the same I say that I purchased the
properties bearing survey nos. 223/1, 223/2, 223/5-31 and
224/2-48 totally admeasuring 34,875 square metres (“the said
property”) from its previous owners, viz. Dr. Precioso Antonio
Jose Domingos de Sequeira, Jennifer Sequeira, Maria Alba Laura
Sequeira and Vital Manuel Domingos de Sequeira, vide Deed of
Sale dated 22/01/2004, duly registered in the office of the
Sub—Registrar of Bardez at Mapusa under no. 194 at pages 289

to 298 of Book I, Volume no. 1088 on 11/02/2004. I crave leave

of this Hon’ble Tribunal to refer to and rely upon the said Deed

of Sale. M
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The said property is situated at Camurlim, Goa along the eastern
bank of Chapora river. Historically, the said property was a rice
field with protective bund on its western side. The said property
was regularly cultivated by the previous owners by engaging
local people, including one Pedro Fernandes, for the purpose
until around the year 1995. The survey records (Forms I & XIV)
of the said property duly record that fact. I crave leave of this
Hon’ble Tribunal to refer to and rely upon the said survey
records. The previous owners stopped cultivating the said
property in 1995 due to a family issue. After the cultivation in
the said property was stopped, the protective bund developed
cracks and the salt water from the river started seeping into the
said property, thus making it unsuitable for cultivation. Ever
since, some bushes have grown in the said property over a period

of time.

There were some small bushes in some parts of the said property
when I purchased it in 2004. These bushes have in fact multiplied
thereafter under my ownership of the said property because
I encouraged such growth. I have no intention whatsoever of
cutting or otherwise destroying these bushes. It rather pleases me

to watch the bushes grow and I am happy to maintain the said

property in the current state.
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SR A :";}Q_W_L-I"‘fconstructed a farm house in a part of the said property, beyond

e e 4

100 metres from the high tide line of the river, which was at a

level higher than that of the remaining land. As the ground level

of the said part was higher there were no bushes therein. As such,

there was no question of cutting any bushes from the said

property for the construction of the farm house.

7.  Prior to the construction of the farm house, I applied for and

obtained all necessary licenses and permissions required under

the law in the name of the previous owner, Maria Alba Laura

Sequeira, also known as Alba Sequeira. I crave leave to refer to

and rely upon the various approvals for the farm house

mentioned in the table below.

No.

Description

Date

E

VPC/Const/69/2006—-07
issued by the Village Panchayat of
Alba

Permission no.

Camurlim to Sequeira  for
construction of well, pump house and
room; and for amalgamation of survey

holdings (along with approved plans).

16/05/2006

Application for permission for
development under Section 44 of the Goa
Town and Country Planning Act, 1974 to

the Village Panchayat of Camurlim, Goa.

21/06/2006

No objection certificate/ approval no.
DB/20528/MAP/06/1679 issued by Town
and Country Planning Department for

construction of farm house.
P

13/07/2006

N
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Approval no. PWD/SDIII/DV(B-N)/F5(A) | 25/07/2006
/06—-07/482 issued by the Public Works
Department for construction of the farm

house.

5. | No objection certificate no. PHCC/NOC/ | 27/07/2006
2006—07/240 issued by the Directorate of
Health Services for construction of farm

house.

6. | Permission no. VPC/Const/199/2006—07 | 03/08/2006
issued by the Village Panchayat of
Camurlim to Alba Sequeira for
construction of farm house (along with

approved plans).

7. | (Renewal) Permission no. VPC/Const/199/ | 28/03/2010
200607 issued by the Village Panchayat

of Camurlim for construction of farm house

8. | Technical Clearance Order issued by the | 10/05/2011

Senior Town Planner, Mapusa

9. | (Renewal) Permission no. VPC/Const/199/ | 17/08/2011
200607 issued by the Village Panchayat

of Camurlim for construction of farm house

The construction of the farm house in the said property is

absolutely legal.

The Coastal Regulation Zone Notification, 2011 is not applicable
to the construction of farm house since the original approvals for
the same were issued by the concerned authorities and the

construction was commenced prior to the effective date of the

said notification. Q
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13,

I 6nce again reiterate that the construction of the farm house is

~entirely beyond 100 metres from the high tide line of the river.

Therefore, the farm house is situated beyond the coastal

regulation zone.

I say that I have not done any other construction in the said
property, besides the farm house. I specifically deny that I have
violated the Coastal Regulation Zone Notification, 2011 in any
manner whatsoever. I specifically deny that I have destroyed or
caused the destruction of any mangroves in the properties bearing
survey nos. 224/2, 224/48, 223 and 125/23 of Camurlim village.
Further, I deny that I have carried out any illegal construction in
the said properties at point in time. I also deny that there is any
land filling of creek. I specifically deny that the said properties

consist of khazan lands as alleged by the applicant.

I further also deny all other contents of the original application

as are contrary to the contents of the present reply.

I say that the Goa Coastal Zone Management Authority
(GCZMA) issued a show cause notice bearing no.
GCZMA/N/ILLE-COMP/18-19/151/1264 dated 02/08/2019
to me. I have filed my reply dated 30/08/2019 to the said show

cause notice. I have also filed my reply dated 11/10/2019 to the

report of site inspection caused by the GCZMA on 09/08/2019
;S Page 6 of 7
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14.

15.

16.

with the GCZMA. [ have also filed my reply dated 29/ 10)2019
to the site inspection plan submitted by the Superintendént of
Survey and Land Records, Panaji to the GCZMA vide its letter
dated 06/11/2019 with the GCZMA. I crave leave to refer to and

rely upon the said replies filed by me to the GCZMA.

I say that the proceedings commenced by the GCZMA pursuant

to the said show cause notice are pending before the GCZMA.

In the circumstances, this Hon’ble Tribunal may dismiss the

original application filed by the applicant.

I say that the contents of paragraphs 1(part), 2(part), 3, 4, 5, 6, 7,
8, 10, 11, 12, 13 and 14 above written and those of the replies
submitted by me to the GCZMA are true to my own knowledge,
while the contents of paragraphs 1(part), 2(part), 9 and 15 are my
submissions based upon legal advice, which I believe to be

correct.

Mapusa, Goa e

19 October 2021 REYAZ RATAN MAMA

Respondent No. 2

QdeuLfecQ ’%13 ™

A

DCC] ,ou aw«u‘
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Solemn[y ffirmed %efog&jﬂn l .

by
Who has identiﬁeg befpre

A O(

P. G. NARULKAR
NOTARY
¢ (Bardez Division)
~ EN0S, 1st Floor, Saldanha Business Towers,
Mapusa - Goa Reg. No. 40/90

me
Mapusa on .. 2-2.. \.°202—{




OFCE OF THE VILLIGE PANCHAYAT 0F_@2mw/eirmr masoes Ges

FORM
Permission No, V# Q// Comat”™ / ‘€9 /c&xé 07
- ( See rule 3)

Shet7 Smt. | Kumm. A/ ba Se_?qu P Hhu

from ward is hereby granted permission for the comstruction

b [t -l &
of A)W ,0“,..0 ~/-/’M WDA., W 4M.L}5'QMQ7;¢9 3 Plly A §y M. 0343/' 151r13{éxm /
the resolution No. __[ [ taken in the Panchayat meeting dated_ / ’/"/qS~ odoof  as per

the plans in triplicate/duplicate attached to hisfher application under inward No. ., " b8 ol
Plans dated /7/92 /°U“J” . One copy of the plans
concerned with the approval not c.arrying the embossed seal of this Panchayat and duly signed
is returned to the interested party, who shall comply with the following conditions.

I. To limit himself { herself to the Plan approved and statements therein.

2. The construction shall be as per plan approved-by the Village Panchayat and condi-
’ (f\ tion imposed on it.
~ " 3. To inform the Panchayat when the construction has been completed upto Plinth level,

4. To inform the Panchayat as soon as the construction is completed.

5. 'Not to inhabit the building without the prior permission of the Panchayat.

6. To abide by the other relevant provisions of law for the time being in force.
7

That the building or construction is carried out as per the alignment given and the
Plinth level fixed by the Panchayat. .

8. The construction permission shall be revoked.
a) if the construction work is not executed as per the plans approved and statements
therein ; '
b) - wherever there is any false statement of any misrepresentation of any material
passed, approved or shown in the application on which the permit was based.

10.

wdoe

12,

The permission ;hall be valid for a period ofj"mx‘i:;: from_ /f ,/ s // o0 €
to /O/S'/ 2@ G ., He has paid the respective tax/fees to the tune of Rs._300= v
by Recexpt No. 07/5\”70 dated /C/VKZN£
This carries the embossed seal of this Panchayat Office of the Village Panchayat of sz '@ﬂlfw-:«{?

/6.% Moy 19004

‘ - Z5SN " SsEomBARY '
il

Gram Pranchayat Camuriim
i Bardes Goa.
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FORM ‘B’

Application for permission for development under Section 44 of the
Goa, Daman and Diu Town and Country Planning Act, 1974.

From: Ms. Alba Sequeira

- Address:, near Siolim-Marna Village Panchayat, Siolim, Bardez, Goa 403 517.

To,

The Sarpanch,

Camurlim Village Panchayat,
Camurlim, Bardez,

GOA.

Csi,

We intend to carry out the undermentioned development under
Amalgamated plot Survey Nos. 223/1,2,5-31 and 224/2-48 of Camurlim village,
in accordance with the provisions of Section 44 of the Goa, Daman and Diu
Town and Country Planning Act, 1974. ‘

Particulars of the proposed development: Farm-House

1. We forward herewith:
a) A Survey Plan
b) A Detailed Plan (six copies)
- ¢y Form | & XIV
d) Property Documents (attested copies)

2. We request that the above development may be approved and that
permission may be accorded to carry out the same.

Signature of/ the architect

JOSE L. NORONHA
architect

PV REQ, Moy PO/ AHCYy
CHAREG. Ne;  poA/ABICH ¢

Date:21/6/2006 Signature of the owner of the land
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ne Sarpanch/Secretary,
Office »f the V.p.CRMETLIm,........ Gavi of Gos
,
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M & COUNTRY ]T'l.zr";l-fi"iil-i("' CPARTMENT, NRTH GOA DIST IC”’ CFFICE,

IIIRD FLORF GVT. BUILDING; MAPUSA gofS Y pa/ wﬁﬁ{{»g_ff/da//w;f

Offics «{ 14a S90io1 "umve lunney | )
Dusinict weval Qffics,

Towa & Zsuatry P.cumug Oepy

* Bardez Goa., Mapuss - Goa,

) Dated i
Subh: applicati v £ Smte.dAlba.Sequeira.&.-Cthers .“f§..242§7 -t

for ¢ nobtruebtl XX MEXNEEXKKKI LXK O L afam.houSQ 6% EEE
ir-' b_\"’o i\"r.'- ° 223/1‘ 2‘5v31mmxand. 224/1'48 © e o : ® e 9 0
village .Kamurlimecesacoosooseo Taluka Bardeze.

L UEEENOs 1) Nes.VB/C/126/2006-07 :dated 123064066 0rcrovn- -,

;?Lr

Wit
inf-

;F.a

L e L tale!
2) ©C# ©© 0 e 9P uU6OO0DEOY OO OO 0N @9 0O 60800 SN @ VN0 VOO e 00O

- s

o ” N

h referencc t3 the abive wmentisned subject, this 1k to
rm you that there is no ~bjecticn over the proposed

constructionXXMWXARXXMKXXIXX £ ..farm.heusg.c..cccooencocn-.
from planning point =f view Sn following eonditiozns:-

C»-

The permission is recummanded as per the plans hereny anc i

The permission ie liable tn be revoked, if il ig baused
false infarmatlﬂn/wrﬂng pluna/Culculdtlgns/dycumeuc; i Al
other accompanimernts <f the applicatiung are f£:und t» be
incorrect =r wirong at mﬂj stage.

griig gg ixiiggx as X} §£§%incd fgr efggg§§x§m§§¥xchange in the

MR HHIOEK KKK X appreved plans.

X XHKB X HXE KK KK RIKITIHICHKNK A KX RO K KR KR I KKK DI KA

lo-

11.

X TEARBRRHI RRITK IR KK R S i S SR s ORI S R R KK A oK
xxﬁkx@ao@&dhaﬁxxxxxxxxxxnuxwﬂﬂumxﬁkfox&Xxi&xxxxéxikxkﬁxxxx
Wmd%fxx

There sh-uld nut he any drinking water well within 15 mte.
freom soak pit, soptic tank vice vercza.

Ownership L the Lord and 2 tatus S lard with roegpeo ot Lo
acquisitisn  of Land, LL-an;, chall be wverificed by Viilage
Panghayat beforce ivsue f constructi :n licence,

11 be cut <nly with pri»>r permissicon

I auth.rity.

Trecs, if any, sns
from thn coneerr 8%

\
mp

Traditiohal accceos, i any, passing thrugh property shall
Lot be hlocked. ;

Neat and clean p;wlhhhmgut shall be maintained with special

rofer nce to drainage, =13 garbage/gewage disposal.

In case HI/LT/slectric line are passing through the priper
«0.Cs from the dlectiicity Dar@LtmurL shall be cbtained,

prlor to "terlP: tne conztruction wark

The building =zhall have sloping roof with mangalore tiles
cladding.

3@::::51 » . ){& SHOIEN SN 3 sy ‘] Unr 13 SRS ]-:.:E'.-. J:Ewn u«,ax

13| :

1da

The comzourd wall sha l be prmvlded with adeguate drainage
charnels so as nat to block cross drainage.

No eutting of =l-ring land or £illing of law lying.shall
b upder taken wilhout prioe permission from the -Chief 1w
Clonper under ooelio u lea ol T'C‘P.uAct- ,




I

08t wty

S £ <22 $ A

15¢ N.0.C. Ifrm altl cscerned authoritios shall boe sbtained
I e s @ nhaacwrork of dovel-pront work.

s RN TRRRITN = s ICIC et R SRR
LT ¥ i
: ' 164 Verlficzion oL Vw?i*hjp A land wath specixic raeforanas
L FRo tan 11/1290 has to be made at yoar cxd
Chefore : fcancc;“="" WS s

17, Buiil"‘-ir’ffq aliguobht shatd- “‘wu W \)u obtained £1m thoe
PVl o -

©-Phis NeOeCo-is.subject te conditien that Farm Heuse shall be
used for the puppese of Fgrm House enly.

19, This N.O.C. is based on the earlier appreval issued fer
dmalgamatiern of plets, well and pump reem issued vide letter

ne. DB/20528/06/816 dated 7/4/06.

N T o et
~
\. . '

A\:d ll( T\, ‘l_,il <
thl°

Y
( Vertika Dagur ,)jﬁ}‘ﬂ /
Dy. Tewn Planner

. Encl: az ab.wve,

Ccpy tos-

The dssistoa:t Droiy -,
S.DoTII, wW.De. 1V,
P.W.D., Mapusa, Gra.

rms/11/7/06¢

rms/4-3~00.
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. ~ No. P.W.D/SDIVDV(B-NYF.S(AY' 06-07/"/87_
: ‘ PR ' _ ! Governmens of Goa
. . - e, Office of the Asst. Engineer, .
, o j Sub Pivision I, Works Division V., '
Public Works Department ’
: Mapusa - Goa.

8 Dated :-28777 2006

To,

4 M& retary,
V.P__ Camurlim, 5
Bardez — Goa.

1. The work shou]d be exccutcd as: pr_éved pIém and under the supervision of

R.C.C. Consultant.
2. The labourers possessing Malaria health cards are employed at the site.

' (M o The file iS returnéd herewith after ret_aim'ug one set of Architectural drawings R.C.C.
Calculation & drawings.

6,32,410.00 ( Rupces Six lalkhs

The estimate cost of construction is Rs.

h : . eidlghty two thousand four hundred ten onlv).

Yours Fajthfully.

Zh

‘% (Allqn Pcro:.r'\ ),

i

Znecl:=~ As above.

js/=
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¥ . | No:-PHCC/N.0.C.2006-07] 240
Government of Goa, ;
Ve — Dte. Of. Health Services, e
b ' Primary Health Centre,Colvale,

Dated:- 93 0% | L1006 .
PROVISIONAL NO ()R}ECTION CERTIFiCATE

)
S

5 % [3 v ariy
“The Secrtary Sarpanclie ) &
S Village Panchavat Camuyliny

Borddez |, o

et e [124|2006- 0 +

Subj:- Provisional N.O.C. for construction of a ; .
earcm l’uauu_. oy chuur( WA
g_gpgl Q'Z C\Oq ol : %

S,

- With reference to veur abore cited letter and subject, I am returning herewith the plan ‘
prawet o Srtsme. Rlleg S wira - _and to inform you that : M
here 13 no objection on sanitary poirtt of view to 153u¢ PROVISIONAL NO ;
IBIECTION CERTIFICATE™ f or (e proposed constitiction of a - Frm
. * i i niua bearing survey 1\'02"23 “"? 4 ?‘.fsat caruriin ™
103 uzhgk ot 1o the condifions that the septic tank and soak pit should be located at
cast 15 mis, away [rom oy existing well'underground sump. The applicant should take
feoquate anti-larval ineasiess ai tie construction-site-and he should provide temporary
\i‘\’t o latring faoilitics to i laborers working along with him and ensure that the curing
is treated with and-larval chemicals. The applicant should employ the laborers
ving | fealth Card with them. ' : s g

fter the completion of the vutive construction and final finishing the apphcant should
';2 upou the Health Officer for 1e-inspection to verify whether the constru»&on is done
m‘"apm oved plan by Health Authority. However, ‘ '
jusstad to see that the “Oceupancy Certificate” is zss d only aﬁcr obtamma g final No.‘ ;_

ﬂi}bgwtmu( critficals fvgm the Healih Authority, b : : o

The o ,,mﬁ& ant should co-operate with the Health Authonnes/Pollutmn Control Wing
NCVEr ey VIsit (05 speciivn.

N

Vo Objection Cuerdficate fsaued iz lable to be wit hdrawn if the conditions stipulated

CADOVe aic lransgivssodonicmecd,

“Yours fmhfu \/-
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S L

' td °2/5” /0“'07 . He has paid the respective tax/fees to the tune of Rs, G4 7S~ <o

. OFCE OF THE VILLAGE PANCHAYAT OF -CAmuri/r- Barocs Gok

FORM

[ a = / ’ _
Permission No, \//Jc/" C@ou.ﬁ-’ﬁ;»/ /29 /oZm €-07

( See rule 3)

Shri [ Smt. | Kunr. 74 / ba Qe;?ujro

from ward is hereby granted permission for the construction
of Fonn ARomee i &‘yw JJO//,J s oo oS4 o - & in term of
the resolution No. s taken in the Panchayat meeting dated 019/7/"3‘:’5€ as per

the plans in triplicate/duplicate attached to hislhct application under inward No. /7%

Pldns dated 053’/7/02“’(; . One copy of the plans
concerned with the approval not carrying the embossed seal of this Panchayat and duly signed
is returned to the interested party, who shall comply with the following conditions.

(‘ql To limit himself [ herself to the Plan approved and statements therein.

The construction shall be as per plan approved by the Village Panchayat and condi-
tion imposed on it.
3. To inform the Panchayat when the construction has been completed upte Plinth level.
4. To inform the Panchayat as soon as the construction is completed.
5. No¢ to inhabit the building without the prior permission of the Panchayat.
6.. To abide by the other relevant provisions of law for the time being 'in force,
7

That the building or construction is carried out as per the alignment given and the
Plinth level fixed by the Panchayat.

8. The construction permission shall be revoked.
a) if the construction work is not executed as per the plans approved and statements
therein ; '
. b) wherever there is any false statement of any misrepresentation of any materia]
passed, approved or shown in the application on which the permit was basedh

9. ?e ;J e Bocen ,{er e o Arn 4’/@% Vet "Ef“"v faloy
o, by Moo Doty o Tokey Pon Koo keli Tenns:

4 He Q/n/ez:) /\aﬁ/ﬂ [evyy —mo 74 M os Bl ol n GX/// Ul Bag-sT
ie. Lo 8o /}C‘Vse/ﬁc_—f Medale —H’wJ%e Cosy 3&on e Cuplipeof

o-ﬁ ’ff& 7’; Ale J Cm&fm C,ﬁ,.)"

fﬁ’«,uz,L 2 2t ? :
The permission shall be valid for a period of,su/jne;r/ths from__ 2/ 9//“’ o

bg Recmpt No. Qé/&??[ - dated _3/8/&200

Gram ¥ a gyat Gaimurhim
Bdu da.a Gowd.

e

%
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: | Q“Mg'
) OFFICE OF THE SENIOR TOWN PLANNER, MAPUSA'GOA.
TECHNICAL CLEARANCE ORDER

Ref No: Inward No. 1024 Dated: 10/5/2011.
Technical Clearance is hereby granted for construction of Farm House
(revised plans) as per the approved plans in the property Zones as Cultivated
) Land Zone in Regional Plan for Goa 2001 A.D. and as per Regional Plan for Goa
i 2021 falls in “Settlement zone” and situated at Camurlim village bearing Survey

No.223/1,2,5to 31 & 224/2 to 48 with t}-le following conditions:-

1. Construction shall be strictly as per the approved plans. No change shall be
effected in the approved plans/approved built spaces without the prior
permission of this Authority.

m 2. The permission granted shall be revoked, if any information, plans,
calculations, documents and any other accompaniments of the application
are found incorrect or wrong at any stage after the grant of the permission
and the applicant will not be entitled for any compensation.

3. The permission shall be revoked if found expedient to such an action under
the provision of section 50 of The Goa Town and Country Planning Act,
1974.

4. The development permission will not entitle the applicant for
making/laying any claim on water and any other connection from the
Government of Goa.

5. The soak pit should not be located within a distance of 15.00 meters from
any other existing well in the plot area/plan.

6. Storm water drain should be constructed along the boundary of the effected

| plot abutting to the road.

7. In case of any cutting of sloppy land or filing of low-lying land, beyond
permissible limits, prior permission of the Chief Town Planner shall be

e -~ obtained before the commencement of the works per the provisions
! of Section 17(A) of the Goa Town & Country Planning Act, 1974.

8. The Ownership and tenaney-of-land if any of the property shall be verified
by the licensing body before the issuing of the license.

9. Panchayat shall ensure about the infrastructure requirements such as water
supply and power supply before issuing license.

10. Garbage collection bins should be provided within the plot itself to the
satisfaction of local authority.

11. This technical clearance order is issued based on the earlier construction
approval issued by this office vide letter no. DB/20528/MAP/06/1679
dated 13/7/06. -

12. The area above loft slab should not be use for any other purpose other than
for storage.

13. No further construction is allowed in the plot.

Cont.../-




*

S T
14. If any Complaint/ Court order should be verified at your end before issue of

construction license.

This Technical Clearance Order is issued based on the order issued by the
Chief Town Planner vide no. 29/8/TCP/2012-13/ RPG-21 / Status /1803 dated

04/06/2012 pertaining to guide line for processing various application.

This Order is issued with reference to the letter no. VP/T/F-C/95/2011-12
dated 08/05/2011 from The Sarpanch, V. P. Camurlim, Bardez - Goa.

s

THIS ORDER IS VALID FOR THREE YEARS FROM THE DATE OF ISSUE. OF
CONSTRUCTION LICENSE PROVIDED THE CONSTRUCTION LICENSE IS ISSUED
WITHIN THE PERIOD OF THREE YEARS. -

.
i o

iy,

"\' /'ﬁ o ol
(R. N. Volvoikar)
Dy. Town Planner.

To,

Mr. Reyaz Mama.

C/o.Jose L. Naronha {Archt.)
St. Jerome’s Building,

1st floor, Feira Baina,
Mapusa - Goa.

Copy to; — P,

\/__,’Ehe"Sa;panch / Secretary

Village Panchayat of Camurlim,
Bardez - Goa.

The permission is granted subject to the provision of Town & Country
Planning Act 1974 and the rules & Regulation framed there under.

*SK*

N/
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© AREA STATEMENT

AMALGAMATED PLOTS UNDER
S$.NO.223/1,2,5-31 & S.NO.224/248
ref no.SB/20528/06/816 T P.MAP

FLOT AREA 2667500 mi
LESS RW AREA
{ SITE PLAN 1:500
1 EFFECTIVE mLOT AREA »ERwem |
e COVERAGE 2 5%
FAR 500
. BULT-UP AREA |

GROUNO FLOOR 0B mm

CONSUMED 0 82%

COVERAGE
FAR CONSUMED 052
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REVISED PLAN For FARM HOUSE FOR

OWNER -
Me REYAZ MAMA 4
Under Survey No. 223/1.2.5-31 & 224/2-48 of X 7
CAMURLIM VILLAGE, BARDEZ. GOA. B4R Ne.; ~ PoarRacE / i3
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REGISTRAR Deed of Sale
BARDEZ

A /»@JEES%&;J”/ %

BARDEZ

This Deed of Sale is made at Mapusa, Bardez, Goa, on

thié 22nd day of January 2004,
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BETWEEN

(1) Dr. PgECiOSO ANTONIO JOSE DOMINGOS DE SEQUETRA,

62 years of age, medical practitioner, son of late

Jose Ferdinando de Sequeira, and wife (2) Mrs.

JENN] R SEQUEIRA, 57 years of age, housewife,

daughter of Edward Gomes, both residing at La Oceana

Colony, C-678, Dona Paula, Tiswadi, Goa- (3) MS.

MARIA ALBA  LAURA SEQUEIRA, 54 years of age,

unmarried, daughter of late Jose Ferdinando de
&

Sequeira and (4) Mr. VITAL MANUEL DOMINGOS de

SEQUEIRA, 54 years of age, unmarried, son of late
Jose Ferdinando de Sequeira, both residing at House
no. 1131, Bamonwaddo, Siolim, Bardez, Goa.
hereinafter known as the "VENDORS" of the FIRST
PART (which expression shall, unless it be repugnant

to the context or meaning thereof, be deemed to mean
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J and include all their heirs, representatives,
$ . wfb : ¢ :
-~ b administrators and assigns)
AJ/}kUU\ 4*/
dumtwt i 't’-’»;“ . *
AND
(5) MR, REYAZ RATAN MAMA, Son of Ratan S. Mama, aged
_ 37 years, businessman, residing at Ground floor,
(“f'\ Poornima Bldg, 40 "C" Ridge road (B.G. Kher Marg)

Malabar Hill, Mumbai-400006, hereinafter known as
the "PURCHASER" of the SECOND PART (which expression
shall, unless it be repugnant to the context or
meaning thereof, be deemed to mean and include all
his heirs, representatives, administrators and

assigns)

WHEREAS there exists a property being paddy

field known as "Cumeachem Chol Sapal", presently
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termed in the Survey as "Khazan" situated at
Camurlim village, Bardez Taluka, described in the
Land Registration Office of Bardez under No. 12295
of B 32 and written in the Matriz records under No
1478 of Oxel, Vagalem, and presently surveyed under
No 223 subdivisions 1 to 31 (inclusive) and Survey
No. 224, subdivisions 1 to 47 of Camurlim village,

admeasuring -around 35,000 square metres. The said

‘.’pfoperty is more fully described in the schedule

hereunder.

» WHEREAS the said property originally belonged
to late
Bureliano de Segueira, on
inherited by his only child Jose Ferdinando de

Precioso Antonio Vicente Anselminho

whose death it was

Segueira, and the Vendors above have been qualified

as his heirs by a Deed of Succession dated
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16/6/2003 written before the Notary Ex-Officio of
the Judicial Division of Bardez at Mapusa at Book
no. 800, page 61 to 63

AND WHEREAS the said property is therefore in
peaceful and lawful possession of the Vendors above

without any encumbrances.

AND WHEREAS the said property is a "Sapal"™ land
being next to the river and prone to ingress of
water and is presently overgrown with reeds and
water plants, and ruined by saline water, and aé
such not suitable for cultivation.

WHEREAS the Purchaser has agreed to purchase
the said property and the Vendors have agreed to

sell the same to the Purchaser for the total
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consideration of Rs. 9,50,000/- (Rupees nine lakhs

fifty.thousand only) which is its fair market value;

NOW THEREFORE THIS DEED WITNESSETH

1. That in pursuance of the .above and 1in
consideration of the sum of Rs. 9,50,000/-
(Rupees nine lakhs fifty thousand only) paid

’.’ by the Purchaser to the Vendors, the receipt
of which the Vendors do hereby admit and
acknowledge, the said Vendors do hereby

transfer and convey, by way of sale absolutely

and forever in the favour of the Purchaser‘all
that said property mentioned in the Schedule
hereunder and all the fencing, ways,
waterways, easements, liberties, privileges,

utilities and any other attributes and e —y
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appurtenances whatsoever that may go along
with the same and that may run with or to the
same, free from any and all encumbrances,
charges or onus whatsoever, and all the claim,
estate, interest, right, title and possession
in the said property whatsoever of the
Vendors, unto and to the use of the said
Purchaser, for him, the Purchaser, TO HAVE AND
TO HOLD the said property as his own thing

absolutely now and ever onwards.

.The Vendors hereby covenant with the Purchaser

as under:

a) that the said property is free from all

encumbrances and are not subject to 1is pendens
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or attachments either before or after
judgment.

b) that they the Vendors have good right to

convey the said property hereby conveyed unto

the Purchaser in the manner aforesaid.

c¢) that the Vendors have not done or been

party to any act whereby the said property is

or may be under any charge in title, claim,

estate or otherwise howsoever or whereby the

VYendors are prevented from conveying or

assigning the said property or any part

thereof.

d) that all claims, taxes, land revenues and
other dues owing to any authority, if any,
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payable in respect of the aforesaid property
upto the date of execution of this Deed of

Sale have been paid in full by the Vendors and

any outstanding dues or arrears 1in respect
thereof shall be the liability and
responsibility of the Vendors. After the date
of execution of this deed all the taxes and
outgoings shall be the liability and
’.\ responsibility of the Purchaser.

e) that the said property is not subject to
\ any notice or scheme or notification or
proceedings under Land Acguisition Act or
Requisition, Administration of Evacue
Properties Act, or reservation from the
Government authorities or any other Public

Body. or authorities in respect of the said
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property or any part thereof, wunder any
provision of law or any other claims, demands,

charges, penalties by any statutory authority

and that no attachment or notice/s from
the Central or State Government or any
other local body or authority under any
Act, or Scheme or Legislative Enactment,
Government Ordinance, Order or notification
including Notice/ Proceedings for Acquisition
" /Requisition had/has been received by/or _ -
served upon the Vendors and that the said
property or any part thereof aré not subject
to any attachment or recovery proceedings
under the Income Tax Act, or any other act

or statute, law or regulation;
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f) there are no charges, attachments, previous
agreements, mortgages, contractual agreements,
contracts, collaterals, demands, liens,
injunctions, executive demands, etc. on the
said property and / or that they have not
received any earnest money deposit, advance,
deposit, token money or down payment from any
person/s or entities in respect of the said

property.

g) there is no other person/s lawfully
entitled to the said property and further that
the same is free from any encumbrance,
mortgage, tenancy, usufructuary right/s,
third-party right/s and no person/s have any
right, title, interest, claim or demand in
respect of the said property by way of sale,
allotment, exchange, gift, lease, assignment,
lien, charge, trust, license, inheritance,
succession, partition, possession, injunction,
agreement, memorandum of understanding, will,
testamentary instrument, probate, letters of
administration, attachment, decree or order of
a cdhrt of law, maintenance, easement,
development rights, family arrangement or
family settlement be it oral, expressed,

implied, formal or informal.

h) notwithstanding any act, deed or thing
whatsoever done by them or any person/s
claiming by or through or under them, the
Vendors have in themselves good right, full
possession and title and absolute power and
authority to convey and transfer the said
property to the Purchaser by this instrument
and the Vendors do hereby declare that they
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have not done or omitted or knowingly or
willingly suffered and been party to any act,
deed or thing whereby they are prevented from
selling the said property or whereby the said
property has been charged, encumbered or

prejudicially affected.

The Purchaser shall hereafter peaceably
possess, occﬁpy, use and enjoy the same
property as his own chattel and property
without any hindrance, interruption, claim
and demand by or from the Vendors or any
person whomsoever and shall be entitled to
develop, sell, lease, rent the said property
or transfer or otherwise deal with it as it

deems fit.

The Vendors do hereby assure the Purchaser
that they shall, at the cost of the person
requiring the same, execute such writings and
documents and do every act and thing
necessary for further and/or more perfectly
assuring the property hereunder sold and
conveyed to the Purchaser as may reasonably

be required.

The Vendors hereby agree to, and give their
consent to the Purchaser obtaining the change
of the relevant records in the Survey and
other registers so as to bring the said
property in his names in the sagg_fecords,

after the execution of the Sale Deed.

SCHEDULE
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Property Dbeing a paddy field known as
"Cumeachem Chol Sapal", presently termed in the
Survey as "Khazan" situated at Camurlim village,
Bardez Taluka, described as a whole in the Land
Registration Office of Bardez under No. 12295 of B
32 and written in the Matriz records under No 1478
of Oxel, Vagalem, and presently surveyed under No
223 subdivisions 1, 2, § to 31 (inclusive) and
Survey No. 224, subdi;isiéns 2 to 48 of Camurlim
village, admeésuriné around 34,875 square metres as

per survey records and is bounded as under:

East : By bundh of the Comunidade of

Camurlim under.survey Nos. 224/1/
and 223/3, followed by fields of the

Comunidade;

West : By river of salty water;

North: By paddy field Vadol and bundh of
the Comunidade under survey No.
224/1;

South: partly by river and partly by

Comunidade bund under No. 223/3,
followed by fields of the Comunidade

of Camurlim.

IN WITNESS WHEREOF the parties abovementioned hereto
have signed this deed on the day, month and year
mentioned herein above in the presence of two

attesting witnesses.
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Vendors:

(Dr. Precioso Anﬁonlo

Jose Domingos Dé"Sequeira)

Right hand

¢A@u/p~

( . Jennif Seqgueir
~

ingerprints:

Left hand
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(Ms. Maria Alba Laura Sequeira

Fingerprints:
Left hand

(Mr. Vital Manuel

Domingos De Sequeira)

PN ‘ Fingerprints:
Left hand

1ght hand

180
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Purchaser:

—~

(Mr. Reyaz Ratan Mama)

Fingerprints:

Witnesses:
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GOA COASTAL ZONE MANAGEMENT AUTHORITY
C/o Department of Science, Technology.and Environment (Govt. of Goa)
1* floor, Pt. Deendayal Upadhyay Bhavan, Pundalik Nagar, Alto,
Porvorim, Bardez- Goa-403 521, Phone: (0832) 2416561
WWW.CZma.gea.gov.in
Ref.No. GCZMA/N/RLLE-lempLf1&-1G [ |1 [ j244  Dated:©2/08/2019

SHOW CAUSE NOTICE ISSUED UNDER SECTION 5 OF THE
~ ENVIRONMENT (PROTECTION) ACT, 1986, READ WITH RULE 4 OF THE
! ENVIRONMENT (PROTECTION) RULES, 1986.

Al

WHEREAS, the Goa Coastal Zone Management Authority (hereinafter referred

to as ‘the GCZMA” in short) has been constituted by the Ministry of Environment &
’4';;130rests (MoEF), Government of India pursuant to the directions of the Hon’ble Supreme
*:'Court ol India to deal, inter alia, with violation of the Costal Regulation Zone (CRZ)

Notification 2011 and implementation of the CRZ Notification.

AND WHEREAS, the Original Application No. 47/2019 (WZ), before NGT Pune

_‘,hus been file by Mr. Sagardeep Sirsaikar against Goa Coastal Zone Management

:challenging illegal construction destruction of mangroves and land filling of creek in
survey no. 224/1, 224/2, 224/48, 223, 125/31 at Camurlim, Goa.

& 5
e AND WHEREAS, an order dated 23/07/2019 passed by the Hon’ble NGT

=
5

. .
-t g

directed GCZMA to inspect the area in question and submit a report after verifying the

i

acts and circumstances set out in said application within six weeks of time.

AND WHEREAS, the GCZMA, was in receipt of complaint dated 18/04/2018
filed by Sagardeep A. Sirsaikar, resident of Chapora Bardez Goa with regards to the
illegal construction destruction of mangroves and land filling of creek in survey no.

3;{2‘24/1, 224/2,224/48, 223, 125/31 at Camurlim, Goa.

AND WHEREAS, the complaint was forwarded to the Chairman, District Level

Committee, Office of the Collector (North) on 28/03/2019, for the purpose of conducting

an inquiry into the matter and submitting a report to this Authority.

AND WHEREAS, the office of the Village Panchayat Camurlim, Goa has vide
letter bearing no VP/CAM/BAR/2019-20/195 dated 29/05/2019; forwarded a copy of the

complaint from sagardeep Sirsaikar , Chapora , bardez Goa along with copy of site

inspection report dated 03/03/2019.

Page 1o0f4 /
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consideration the inspection report and afier detailed discussion and deliberation

AND WHEREAS, the said complaint letter dated 29/05/2019 and the report from

the Village Panchayat Camurlim, Goa was placed for discussion and deliberation in the

held on 24/07/2019 it was decided as follows “The Authority taken into

Camurlim, Goa.

Authority decided to issue show Cause notice for illegal construction destruction of

mangroves and land filling of creek in survey no. 224/1, 224/2, 224/48, 223, 125/31 at

AND WHEREAS, upon close perusal of the complaint, report from the village

Panchayat, Camurlim Bardez, Goa. and interms of decision taken in 208" GCZMA
Aneeting held on 24/07/2019; the following alleged illegal construction resulting violation
“ of CRZ Notification 2011 is noticed: The details of the violations are indicated here

below:-
Sr | Name of the | Survey No./ Type of Construction Distance
No. | Party/alleged Village from HTL
violator
I. |Riaz Mama | Survey No. | illegal construction destruction of | Within
ratan 224/1, 224/2, | mangroves and land filling of creek 100mts
, 224/48, 223, from HTL.
125/31 at
Camurlim,
Goa.

®

AND

AND WHEREAS, all proposed ‘re-construction/construction/development/repair’

WHEREAS,

all proposed
_lzetween 200 mts. to 500 mts. of the High Tide Line(HTL) from Sea and 100 mts. from

between 100 mts. from the River, and other permissible activities, require the prior

approval of the GCZMA under the CRZ Notification, 2011.

‘re-construction/construction/development/repair’

the River, and those permissible activities, require the prior approval of the GCZMA
under the CRZ Notification, 2011. |

AND WHEREAS, the alleged illegal construction is highly detrimental to the

Page 2 of 4

Coastal ecosystem / riverine ecosystem. Further it is observed that you have not

obtained any prior approval of the GCZMA for the purpose of alleged construction as
required under the CRZ Notification 1991/2011.

187




Environment (Protection) Act, 1986 read with sub-rule (3) (a) of rule 4 of the
Environment (Protection) Rules, 1986, read with power vested with the GCZMA vide
Order S.0. 3324 (E) dated 26/10/2016 issued by the Ministry of Environment & Forests,

Government of India, the GCZMA, hereby directs you to SHOW CAUSE as to why a

direction to demolish the structures and to restore the land to its original condition should
not be issued to you. Further, you are directed to ensure that no construction activity of
whatsoever kind and nature is carried out at said site. Further, you are directed to remain
present for the PERSONAL HEARING on 17/08/2019 at _10.30 a.m. on the 2™ Floor,

Conference Hall, Secretariat, Porvorim, Goa.

FURTHER TAKE NOTE THAT, you are required to file your reply and
construction/reconstruction/repair licence/approvals, if any, issued by the concerned
Authorities including GCZMA along with approved plan, as also documents to show the
title to the Office of the GCZMA, having its Office at 1% Floor, Pt. Deendayal Upadhyay
Bhavan, Pundalik Nagar, Alto, Porvorim, Bardez- Goa on or before 17/08/2019. Please
take note that if you fail to submit your reply along with the required documents, the
GCZMA will come to the conclusion that you have no justification to carry out activities
as above stated and the Authority shall proceed to issue final directions to you in this

raregard without any further notice which inter alia includes order_of demolition of

“¥ 7 structures, disconnection of water / power supply etc.

(Johnson Bedy Eernandes)
Member Secrlttary (GCZMA)
Encl: As above.

“To,

r. Reyaz Mama, resident of 2-A, Vulcan insurance Building, 77, veer Nariman Road,
Churchgate, Mumbai.400020.

Copy to:

1. The Collector & District Magistrate (North), Office of the Collector (North),
Collectorate Building, Panaji-Goa... for information and necessary action.

enforce these directions and ensure that no work is carried out at site, other than
in accordance with law.

Page 3 0of 4

NOW THEREFORE, in exercise of the powers conferred by section 5 of the

2. The Dy. Collector & SDO of Bardez, Mapusa Goa....... who is required to

188




3. The Secretary, Village Panchayat of Camurlim, Bardez -Goa....... who is
required to enforce these directions and initiate action under Goa Panchayati Raj
Act.

4, Mr Sagardeep A. Sirsaikar, resident of Chapora, Bardez Goa.....for
information. '

5. The Scientific Assistant, Goa Coastal Zone management Authority...... f0
upload copy of this notice on GCZMA website immediately.

o

V),

™

Page 4 of 4
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From:

REYAZ RATAN MAMA,
2A, Vulcan Insurance Building,
77, Veer Bariman Road, Churchgate,

Mumbai, Maharashtra.
30 August 2019 %’ 3@/05’//?

To, oo, Pndt m;mggrm
THE MEMBER SECRETARY,

Goa Coastal Zone Management Authority,

C/o. Department of Science, Technology and Environment,

1* floor, Pt. Deendayal Upadhyay Bhavan,

Pundalik Nagar, Alto Porvorim, Goa.

REF: SHOW_ _CAUSE _NOTICE NO.GCZMA/N/ILLE—-

COMP/18-19/151/1264 DATED 02/08/2019

SUB: REPLY TO THE SHOW CAUSE NOTICE ABOVE

REFERRED

Sir,
I, Reyaz Ratan Mama, am in receipt of the show cause notice, referred
above, issued by—you under Section 5 of the Environment Protection

Act, 1986 read with Rule 4 of the Environment Protection Rules, 1986

and with reference thereto 1 most humbly state and submit as

follows: — O

@Dr../ Page 1 of 10
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At the outset 1 eloquently state that I am not doing any

construction of whatsoever nature in or upon my properties

bearing survey nos. 224/1, 224/2, 224/48, 223 and 125/1 of

Camurlim village or any of them.

The show cause notice issued to me by the Goa Coastal Zone

Management Authority (“GCZMA?”) is highly vague in nature

for the following inter alia for the reasons: —

(a)

The show cause notice makes reference to several
documents, including complaint dated 18/04/2018 made
by Sagardeep Sirsaikar to the GCZMA, the Original
Application no. 47/2019(WZ) filed by Sagardeep
Sirsaikar in the National Green Tribunal, the letter no.
VP/CAM/BAR/2019-20/195 dated 29/05/2019 of the
Village Panchayat of Camurlim to the GCZMA,
complaint made by Sagardeep Sirsaikar to the Village
Panchayat of Camurlim, the Inspection Report dated
03/03/2019, and the minutés of the 208" meeting of the
GCZMA held on 24/07/2019. Although the show cause
notice is purportedly based upon. the said documents,
none of those documents have been supplied to or made

available to me by GCZMA.

Page 2 of 10
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(b)  Although the show cause notice carries an allegation that
I have done illegal construction, destruction of
mangroves and land filling of creek in properties bearing
survey nos. 224/1, 224/2, 224/48, 223 and 125/1 of
Camurlim village, and further also holds out a threat to
demolish some structures, no further details are disclosed

therein.

(c) The location of the construction alleged to be illegal is

not disclosed in the show cause notice. Similarly, the type

of construction and its dimensions are also not mentioned

therein.

I am unable to make any effective reply to the show cause
notice on account of its vagueness. I am greatly handicapped in
the absence of the documents referred to in the show cause
notice, and am not in a position to make any comments upon
the contents of the said documents. Nonetheless | hereby deny
all contents of the documents referred in the show cause notice,
including those of the complaint dated 18/04/2018 made by
Sagardeep Sirsaikar to the GCZMA, the Original Application

no. 47/2019(WZ) filed by Sagardeep Sirsaikar in the National
Green Tribunal, the letter no. VP/CAM/BAR/2019-20/195

dated 29/05/2019 of the Village Panchayat of Camurlim to the

GCZMA, complaint made by Sagardeep Sirsaikar to the Village

%@”)’O Page 3 of 10
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Panchayat of Camurlim, the Inspection Report dated
03/03/2019, and the minutes of the 208" meeting of the
GCZMA held on 24/07/2019. The show cause notice leaves me
guessing about what the GCZMA considers illegal or
objectionable and what structures face the threat of demolition.
In the absence of details in the show cause notice, I am not able

to make an effective reply to the show cause notice.

The GCZMA issued another notice dated 02/08/2019 bearing
no. GCZMA/N/ILLE-COMPL/18-19/151/1266 to me for site
inspection in the property, which was carried out on 08/08/2019
employing methods which are rather questionable. The
GCZMA issued the show cause notice on the very same day,
i.e. on 02/08/2019, the day on which the notice for site
inspection was issued. Therefore, it is but obvious that the
GCZMA did not have any report of the said site inspection
before it at the time of issuing the show cause notice. The show
cause notice is therefore not based on any verified facts, but has
been issued in-a rather hurried fashion, much against due
process of law, for reasons that are legally questionable. The

show cause notice is bad in law and procedure for this reason

too. j
-
=i
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Although, the GCZMA did the site inspection on 08/08/2019,
the report of the said site inspection has not been furnished to

me. As such, I am unaware of the contents of the said report.

I outright vehemently deny that I have violated the Coastal
Regulation Zone Notification, 2011 in any manner whatsoever.
I specifically deny that I have destroyed or caused the
destruction of any mangroves in the properties bearing survey
nos. 224/1, 224/2, 224/48, 223 and 125/1 of Camurlim village.
Further, I deny that I have carried out any illegal construction in
the properties bearing survey nos. 224/1, 224/2, 224/48, 223
and 125/1 of Camurlim village at point in time. [ also deny that

there is any land filling of creek.

I wish to state that I purchaséd the properties bearing survey
nos. 223/1, 223/2, 223/5-31 and 224/2-48 totally admeasuring
34,875 square metres (“the said property”) from its previous
owners, viz. Dr. Precioso Antonio Jose Domingos de Sequeira,
Jennifer Sequeira, Maria Alba Laura Sequeira and Vital Manuel
Domingos de Sequeira, vide Deed of Sale dated 22/01/2004,
duly registered in the office of the Sub—Registrar of Bardez at

Mapusa under no. 194 at pages 289 to 298 of Book I, Volume
no. 1088 omT1/02/2004. The show cause notice calls upon me

to produce documents of my title to the said property.

@_/é -
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Therefore, I am herewith producing a copy of the said Deed of

Sale.

The said property is situated at Camurlim, Goa along the
eastern bank of Chapora river. Historically, the said property
was a rice field with protective-bund on its western side. The
said property was regularly cultivated by the previous owners
by engaging local people, including one Pedro Fernandes, for
the purpose until around the year 1995. It is for this reason that
the Forms I & XIV of the said property duly record that fact.
The previous owners stopped cultivating the said property in
1995 due to a family issue. After the cultivation in the said
property was stopped, the protective bund developed cracks and
the salt water from the river started seeping into the said
property, thus making it unsuitable for cultivation. Ever since,
some bushes have grown in the said property over a period of

time.

There were some small bushes in parts of the said property
when [ purchased it in 2004. These bushes have in fact
multiplied thereafter under my ownership of the said property
because [ encouraged such growth. I have no intention
whatsoever of cutting or otherwise destroying these bushes. It

rather pleases me to watch the bushes grow and I am happy to

maintain the said property in the current state.

195




10.

1.

I constructed a farm house in a part of the said property, beyond
100 metres from the high tide line of the river, which was at a
level higher than that of the remaining land. As the ground level
of the said part was higher there were no bushes therein. As
such, there was no question of cutting any bushes from the said

property for the construction of the farm house.

Prior to the construction of the farm house I applied for and
obtained all necessary licenses and permissions required under
the law in the name of the previous owner, Maria Alba Laura
Sequeira, —also known as Alba Sequeira. I am herewith
producing the various approvals for the farm house mentioned

in the table below.

No. Description Date

1. | Permission no. VPC/Const/69/2006—07 | 16/05/2006
issued by the Village Panchayat of
Camurlim to Alba  Sequeira  for
construction of well, pump house and
room; and for amalgamation of survey

holdings (along with approved plans).

2. | Application for permission for | 21/06/2006
development under Section 44 of the Goa
Town and Country Planning Act, 1974 to
the Village Panchayat of Camurlim, Goa.

3. | No objection certificate/ approval no. | 13/07/2006
DB/20528/MAP/06/1679 issued by Town

and Country Planning Department for

&Q)\j . Page 7 of 10
7
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construction of farm house.

4. | Approval no. PWD/SDIII/DV(B- | 25/07/2006
N)/F5(A) /06-07/482 issued by the Public
Works Department for construction of the

farm house.

5. | No objection certificate no. PHCC/NOC/ | 27/07/2006
2006-07/240 issued by the Directorate of
Health Services for construction of farm

house.

6. | Permission no. VPC/Const/199/2006—07 | 03/08/2006
issued by the Village Panchayat of
Camurlim to Alba  Sequeira for
construction of farm house (along with
approved plans).

7. | (Renewal) Permission no. | 28/03/2010
VPC/Const/199/ 2006—-07 issued by the

Village Panchayat of Camurlim for

construction of farm house

8. | Technical Clearance Order issued by the | 10/05/2011

Senior Town Planner, Mapusa

9. | (Renewal) Permission no. | 17/08/2011
VPC/Const/199/ 2006-07 issued by the
Village Panchayat of Camurlim for

construction of farm house

The construction of the farm house in the said property is
absolutely legal. Despite that the GCZMA had previously also
issued a show cause notice bearing no. GCZMA/BAR/CAMU/
07/73/3490 dated 07/01/2008 to me in respect of the said farm

house, which I had replied to appropriately by my letter dated

s o
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14.

22/01/2008 and therewith also supplied all approvals/
permissions for the construction of the farm house to the
GCZMA. Vide the said reply, [ clarified to the GCZMA way
back in January 2008 itself that the construction of the farm
house in the said property is beyond 100 metres from the high
tide line of the river. I am herewith producing the previous
show cause notice and my reply thereto. The GCZMA had then
too held a site inspection and found that the construction of the
farm house is beyond 100 metres from the high tide line of the
river. This was expressly communicated to me by the then
Member Secretary of the GCZMA. 1 find it rather shocking that
the GCZMA has now issued a show cause notice in respect of
the construction of the farm house for a second time. I

regretfully say that this is no less than any harassment for me.

The Coastal Regulation Zone Notification, 2011 is not
applicable to the construction of farm house since the original
approvals for the same were issued by the concerned authorities
and the construction was commenced prior to the effective date

of the said notification.

I once again reiterate that the construction of the farm house is
entirely beyond 100 metres from the high tide line of the river.

Therefore,—ttre farm house is situated beyond the coastal

@/) . Page9of10

regulation zone.
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15. Besides, the farm house I have not done any other construction

in the said property.

16. I therefore humbly request you to recall the show cause notice

and oblige.

. Yours siniejr@

¢

.

'REYAZ RATAN MAMA
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Report of Site Inspection Pertaining to Illegal Construction, Destruction
of Mangroves and Land Filling of Creek in Sy. No. 224/1, 224/2, 224/48,
223,25/31 at Camurlim, Goa. -

Background

The Office of GCZMA received a complaint letter, dated 8/04/209 from Sagardeep Sirsaikar,
Welcome Restaurant, Chapora with regard to the illegal construction, destruction of
mangroves and land filling of CreekK in Sy. no. 2£4/1, £24/48, 223, 125/31 of Camurlim, Goa.
So, a site inspection was fixed to see the site, verify the CRZ zoning area and the documents.

Inspection and Observation

Upon instruction from the Member Secretary GCZMA, a site inspection was carried out by
the Expert Members Dr. Prabhakar Shirodkar and Eng. Audhoot Bhonsule on 09/08/2019.
The complainants who were present during the site inspection at site were Mr. Sagardeep
Sirsaikar-ad Mr. Datta Bhonsle. Whereas, the from the respondent’s side the person present
at site was the caretaker, who showed the site and permitted to enter the house. The details
are as follows;

i) The site is on the bund existing within the agricultural area.

i) At site, there is a G+ [ structure (Bungalow) constructed with a compound wall
surrounding it

iii) Towards the west side is the Chapora River which is more than 100 m wide.

iv) The complainant says that the bungalow has been constructed at site by doing
filling in Khazan land area by the side of the bund as the width of the bund is not
large for doing the construction of a bungalow.

v) Towards the river side (west), which is the back portion of the house there is a
large area with thick growth of Mangrove trees, within which the applicant has
made a walkway by doing filling.

vi) At the end point of the walkway where it touches the eastern bank of the river,
there is a ramp constructed with concrete slabs put up of Sm x 7m width just
behind the ramp.

vii)  Beyond the ramp (towards the side of the house) are the concrete cum cemented
benches made with a concrete slab of 14 x 7m size.

viii)  Also, there is one wooden watch tower erected of 6 x 4m size towards the S-E
side.

ix) The full area in between the ramp and the concrete benches as well as the
wooden structure is also provided with a cemented floor.

200




x)

Near the bungalow, the area in between the start of the foot path/walkway and
the bungalow there is a garden made, which the complainant says that it is done
by doing the filling in Khazan land area.

Conclusion and Recommendation d

i)

i)

iii)

vii)

viii)

Xii)

xiii)
Xiv)

The G+ structure constructed at site is lying on the bund of the agricultural field
area which is towards the eastern side of Chapora River.

The said bund is a long bund starting from the main road and extending up to
the site and the width of this bund up to the bungalow is not much but it is
within 3-5m.

In between the bungalow and the Chapora River, there is a thick network of
Mangroves, wherein a foot path has been made by doing filling in Mangrove area
with intermittant khadappa slabs.

In between the bungalow and the Mangrove area there is a land space which is
converted into a garden.

Since the width of the river is more than 100m, the NDZ applicable is [00m from
the bank of the river towards the landward side.

As such the concrete ramp, concrete benches & flooring, the wooden watch
tower and the foot path constructed are all falling within the NDZ area of
Chapora River.

Also, the bungalow constructed appears to be constructed by doing filling in
Khazan land and so is partly falling within the NDZ area of Chapora River.

As per the CRZ Regulation, within the NDZ area, no new construction is
permissible, but only a reconstruction of old authorized structure on its plinth
without increasing the plinth area is permissible with proper permission from
GCZMA.

So, the construction of a house, foot path by doing filling in the Mangroves area,
and the above mentioned concrete ramp, concrete benches with a concrete wall
and the watch tower are not permissible.

No NOC could be produced by the Caretaker for these constructions done at site.
All these constructions if are carried out without obtaining any NOC from
GCZMA then it becomes a violation.

However, to verify the filling done by the respondent at site for constructing the
bungalow by considering the old width of the bund, the DSLR should be directed
to do the mapping of the area and submit the report to GCZMA.

The party should also be directed to submit the documents to GCZMA.

After verification of the DSLR report and the documents, the decision may be
taken by the Authority. -
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BEFORE GOA COASTAL ZONE MANAGEMENT AUTHORITY
Ref. No. GCZMA/N/ILLE-COMP/18-19/151/1264 dated 02/08/2019

SAGARDEEP SIRSAIKAR ... Complainant
Vs. ,‘
REYAZ RATAN MAMA ... Respondent

RESPONDENT’S REPLY TO THE REPORT OF SITE INSPECTION

HELD ON 09/08/2019

MAY IT PLEASE THE AUTHORITY

The Respondent above named most humbly sutmits as follows: —

Is The Authority caused a site inspection in the property bearing
survey nos. 224/1,‘224/2. 224/48, 223 and 25/31 of Camurlim
village through its expert members, viz. Dr. Prabhakar ‘Shirodkar
and Engg. Audhoot Bhonsule on 09/08/2019. The said expert

members filed a report of the said site inspection to the Authority.

2. Although the said site inspection was done on 09/0872019, no
copy of the report was supplied to the Responden.. A grievance
to that efiect was rade by the Respondent at the personél hearing

held on 24/08/2019. However, no copy of the report was made

available to the Respondent during the course of the said personal
hearing or even thereafter within a reasonable time. Even so, the

Authority insisted that the Respondent should file his reply to the

Page 1 0of 8
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show cause no.dce on or betore 30/08/2019, which the

Respondent did, but without knowing the contents of the report.
It is therefore but obvious that the Respondent did not have any
opportunity to deal with the contents of the report at the time of

filing his reply to the show cause notice on 30/08/2019.

The Authority then issued a notice of personal hearing scheduled
on 03/10/2019 to the Respondent, along with a copy of the report.
Thus, the Authority supplied a copy of the report to the
Respondent nearly after two months of the site inspection carried

out on 09/08/2019.

During the personal hearing held on 03/10/2019, the Respondent
filed an application‘sceking an opportunity to reply to the report.
The request made by the Respondent vide the said application
was allowed by the Authority, which called upon the Respondent
to file his reply to the report within 8 days from 03/10/2019, 1.e.

by 11/10/2019.

Pursuant to the opportunity so granted, the Respondent does
hereby file his reply to the report of the site inspection carried out

on 09/08/2019.

All contents of the report, except these which are expressly

admitted herein, are hereby denied by the Respondent.
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The Respondent states that the report is arbitrary, bad in law and
highly perverse in nature. The report proceeds on several factual
assumptions, conjectures and surmises, which is not permissible
in law. It is therefore submitted that all such parts or portion of
the report as is or may be found to be based upon assumptions,
conjectures and/or surmises are liable to be discarded and/or
disregarded. Under no circumstances can any such part or portion
of the report be cunsidered, referred to, relied upon or taken into

account by the Authority for any purposes whatsoever.

With reference to point nos. (i), (ii), (iii) and (iv) under the

heading inspection _and observation of the report. — (a) The

Respondent has constructed a farm house in the property bearing
survey nos. 224/ 1: 224/2, 224/48, 223 and 125/1 of Camurlim
village in accordance with the building plans as duly approved
by all concerned nodal authorities including the Town and
Country Planning Department. The Respondent has already
submitted copies of all building plans and approvals to the
Authority along with the reply dated 30/08/2019 filed by him in
response to the show cause notice. Upon perusal of the approved
building plans, it is absolutely clear that the location of the farm
house is beyond the 100 metres line from the high tide line of the
river, and therefore, is outside the coastal regulation zone (CRZ).

The Respondent emphatically states that the farm house has been

constructed at the very same location as is indicated in the
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approved building plans. It is once again reiterated that the farm
house is situated outside the coastal regulation zone. The
Authority does not have any jurisdiction over the area of land
wlere the farm house stands.

(b) It is vehemently denied that the Respondent has done any
filling in the property bearing survey nos. 224/1, 224/2, 224/48,
223 and 125/1 of Camurlim villagé for the construction of the
farm house. A distinct part of the entire property bearing survey
nos. 224/1, 224/2,224/48, 223 and 125/1 of Camurlim village on
its eastern side had ground level which was higher than that in
the remaining area in the property. The farm house has been
constructed by the Respondent on this part ot the property.

a
With reference to point no. (v) under the heading inspection and

observation of the report. — (a) The Respondent vehemently

denies that he has done any filling in the property bearing survey
nos. 224/1, 224/2, 224/48, 223 and 125/1 of Camurlim village in
order to make the walkway to reach the riven bank. It is stated
that the Respondent has loosely arranged natural stone tiles,
without using any cement mortar, on the clay existing within the
property. While doing so, adequate care was taken to ;,nsure that
the coastal regulation zone within the property bearing survey
nos. 224/1, 224/2, 224/48, 223 and 125/1 of Camurlim village

was not damaged or affected in any manner.
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With reference to point no. (vi) under ihe heading inspection and

whservation of the report. — (a) The alleged ramp is in fact not a

ramp, but is a support for the bund on the western side of the
property bearing survey nos. 224/1,224/2,224/48, 223 and 125/1
of Camurlim village. In fact, the entire property has 5 such
supporting structures, which have historically existed. These
structures supporting the bund can even be seen in the Google
images annexed hereto. However, the Respondent caused cement
mortar to be laid on one of the supporting structures as it was
seriously damaged and/or was in a deteriorated condition.

Adequate care was taken to ensure that there is no damage cause

to the environment in the process.

A
With reference to point no. (vii) under the heading inspection and

sobservation of the report. — (a) The concrete benches are

pre—fabricated benches which were brought to the site and placed
alongside the bund on the western side of the property. The
Respondent submits that the same cannot be termed as a
construction activity. In any case, while doing so, adequate care
was taken to ensure that the coastal regulation zone within the
property bearing survey nos. 224/1,224/2,224/48,223 and 125/1

of Camurlim village was not damaged or affected in any manner.

With reference to point no. (viii) under the heading inspection

and_observation of the report. — {a) The wooden watch tower
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cannot be termed as a construction activity. In any case, while

doing so, adequate care was taken to ensure that the coastal
regulation zone within the property bearing survey nos. 224/1,
224/2, 224/48, 223 and 125/1 of Camurlim village was not

damaged or affected in any manner.

With reference to point no. (ix) under the heading inspection and

observation of the report. — (a) It is totally false that the area

between the so—called ramp, the concrete benches and the
wooden watch tower has been given a cemented floor. However,
it is stated that the Respondent has loosely arranged natural stone
tiles, without using any cement mortar, on a small area of the
bund near the so—called ramp, the concrete benches and the
watch tower. Whil¢ doing so, adequate care was taken to ensure
that the coastal regulation zone within the property bearing
survey nos. 224/1, 224/2, 224/48, 223 and 125/1 of Camurlim

village was not damaged or affected in any manner.

With reference io point no. (x) under the heading inspection and

observation of the report. — (a) It is totally false and hence is

vehemently denied thut the Respondent has done any filling in
the property bearing survey nos. 224/1, 224,/2, 224/48, 223 and
125/1 of Camurlim village in order to make the garden. In any
case, the area covered by the garden is beyond 100 metres from

the high tide line and as such is not a part of the coastal regulation
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zone. Without prejudice, it is also submitted that the creating a
garden by planting trees is not and cannot be termed as a
construction activity, which offends against the applicable

coastal regulation zone notification.

With reference to point no. (iii) under the heading conclusion and

recommendation of the report. — (a) It is totally false and hence

is vehemently denied that the Respondent has done any filling in
the property bearing survey nos. 224/1, 224/2, 224/48, 223 and
125/1 of Camurlim village in order tuo make the walkway/

footpath.

With reference to point no. (vii) under the heading conclusion

and recommendatien of the report. — it is vehemently denied that

the Respondent has done any filling within the property bearing
survey nos. 224/1, 224/2, 224/48, 223 and 125/1 of Camurlim
village in order to construct the farm house. The Respondent

reiterates the contents of paragraph no. 7 above.

With reference to point nos. (viii) & (ix) under the heading

conclusion and recommendation of the report. — The farm bouse

is located outside the coastal regulation zone as stated above. The
Respondent craves leave to refer to the contents of the above

paragraphs wherever necessary or required.
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With reference to point nos. (x) and (xi) urder the heading

conclusion and recommendation. of the report. — The farm house

is located outside the coastal regulation zone as stated above. As
such, no permission was required to be taken from the Authority.
The Respondent craves leave to refer to the contents of the above

paragraphs wherever necessary or required.

With reference to point no. (xiii) under the heading conclusion

and_recommendation of the report. — The Respondent has

submitted all documents available with him to the Authority

along with his Reply dated 30/08/2019.

The present reply made be read in conjunction with and as
supplementary to “the reply dated 30/08/2019 filed by the
Respondent in response to the show cause notice issued by the

Authority.

The Respondent has filed a separate application dated
03/10/2019 seeking an opportunity to cross 2xamine the expert
members, viz. Dr. Prabhakar Shirodkar and Engg. Audhoot
Bhonsule, who conducted the site inspection on 09/08/2019 and

prepared the report. The Respondent does hereby repeat the

request contained in the said application. _JQ

Porvorim (M L

11/10/2019 REYAZ RATAN MAMA

Page 8 of 8




£3

ol Ay ga o AR

© c\\@ \ Q,\Q, %\2&*\3

Q\Q‘XQ 3, C\Q\"\\\X\\\\N; "1
%ch&m. Qvuc\.. .

Qo\»\q\\ Ne X" By %\w\\\‘ \\\\\x\l , S\ ak mm&:\

Qeaesi e, Ry, Wi Nei &S Aol SN %\w\\w = QS“‘%Q\. :

Q cx»\k\\ N U~ Q\\\‘\\ N m\m\kﬁ.\\» r\\\&w 0\\&&“ \ NN \A q’“ b“\ g
5 S £
\‘"\Q\\t\\& (D\\ NN ‘)_DSL\Q\ Q LN VRN Q\ \QQ\ & %\Q\N\M« %Q\'é@\
%Q‘. i , ; :
N\ . AR S\t \s—«\kw\\\ XN R mv\‘b«m\s ‘RQ&&»\‘L& G\R\
Qe QQ@&)\\Q\ e é\‘i \t QQ YO Qb\%\x‘q\\\\»\.\ %mv&&‘k%w{x\
&Q é\m\:s Q\\ Q2N QQ QR Q \\,\Q QQQS\\\Q,\\ &k%\\’b N ‘K\:\

Y\\\v:\\\g\@ Q, va\ q,~< < \\ Q)&{k«t Q u.u\u Q?Q;QN,
’QQ\%* CN %\\Q&‘& %t&\ &m_

g\\,f&\\\\ %\‘\Q\‘Q@\&\ %ﬁé\ \'&Q@Q\
\\\°\Q§§ Q‘*‘*\“&’\k Qk\ %\\KK

c,t\x.n Q\\Q stv\\ -NLQ\*Q

Qe SR, o a5

A X TN Q\\\&QQ\ e (‘;\ DN
Q-Q\M\.)\'Q\\\“\ N \\QK Q,SQQ\ NN Y
Q'Q \\\'\\k L N \Q .
CemaaN Q:\\Q\ei\ 'i\ﬁz\x ECRN Q\B\w&\xao N\»\Q\ ?\\\&w:
s U 91 Qk\\%\ CNN Q&Q K\\ Q,\\“ QR \\\(‘\\k\u\\o\ %qu,\ O\\Q\
\\J\gW\. \N’Q\w\m\\w:\ MRRE -ci\ INENN IENNCY AN QQV\\K‘Q\:}Q , §v\
Q\\.\&\ &Q\R-Q\xi\'\ . h\Q&Q\ Ly Q\WQ\\\ \M\S k\ i
&Qq\\ ANV Qh\;s\\\t\- < 'l\\\\ Q—c\ \\\ , gk\\‘\% PAPARS \'LS\”S\ g o
SRl o Co b AN Q.m\m N\B:\ Pee |
Soa amd R e Qi) ‘3 § L \\\k\c\\ ¥ Q\\;\{\\“\Q&
BN QKN WAGN \Q_ CRN Q\x\ \;\\ ENONON QQQ '\\w\ @,\L\&'\Q
S Qw« ~2 ’\k”\‘k\\‘l\ \Q\ ESNY SQ\\NQ\Q&« ‘C\Q\'N\Q\~ :
k\Q %QQ\\N\Qk\B 'P\\:\\x ‘\QMQ\\“&M\ Ne Y U QA ]
NN Nt alban g w\\w\\QwQ& Qm\w«\\m Qkow\ \n\\\
\’\\m\ LSS NG %\\\QK\Q"\ AR N R Y S Ny, Qn\\\{g\l\ Nt
h\\\ IS NN &\J\%\QN\\Q\ No x'i‘;:X\\vQ\ R\\Q&m&\ QY‘Q\Q\ ‘Q\\ \ %
Nel e ‘\&O\N\Q\ \Q\'\\w\ X SR o TN e Q\\ N oo\ s
C.\&\“,\\XQ\\M Q:Q\“\\\Q” N \m_\ 5 \;5;;;‘;\ RAKCUNE &QQA{\ [
(;Q\,QW\ Naute N = Qm\‘&,ﬁ\)\e '\QQ\ DA N\,\g\ %Q\\\é\$§§&\:
Cetas Ne Nae W QQWQ\\\Q\ TR\ Q*Q\\Q\ Q*e\\m
SN guse N Naaahed QXQ\Q‘Q@*«\“\\\\‘\\ A N Qx\,gg\g .Qw\j'
LN Y QQQ\\b\k\\ \ﬁw\ 3\“\\ \'\\"\ :
. %\_\Q\\\ /"‘\\\\ SN RY Q\\Qw\ %\\«\\ wit,
: %\w&m&\ Qse» SQ RN Wus\\ \\\\:\ ;\\M\
e Q\ Q\‘\\Q‘Qg\ﬁwv\q\ oy

~‘, m& r@ "2.%%8 Q\&\K'< -

R \Qa,'\“

SN TIEN

IS

211




: Wy

. . - .R AU V\%\&\o\h\

L '..M\
e
: o . Q.\\\\v\ \(\\\

Q\b&m\\'\‘\\\\.\\ \\\ Q\ \\\\Q‘:\ \&, AN \\\\ &\\ ‘\ \‘\\ \\,\;\ \ N \
Q\\\\ \Q \\\-\ K\\ 2\%\\’\\\\\'\3\ EXNRON Q\)\ \\\Q Q Qe w\\ N Y \Q} '
e anat m\{\ N i i

N QA S AN RN NN \"\\,\g\f
Q&W\\:"\Q\ n\ < \\’*\\

s RN . m'r\QQ‘k %Q}C}\ o \\’\“\ Q::\\{Q—\\&
QVQQ‘{Q\\A EREE NN oy Nt 22\ Al Wy

‘ %\Q % "2_"2_‘~\\ RN s \\\\Q\\‘k&\ Q\\ QQ\\»\\\\\\\M \l \\\\\ g\
'..ng“&\“_ \\\\\v\ N ;%’QQ\.
: ' \*k\\\\\ QQ\‘*Q"QL?;..:'.\'\SQ’\\\ \\\i Vi \‘\\QQ\Q\‘\N\
"Q‘Q\\\\Q\Q ANALT e RSA \q\gh\x\t LR e '\'\Q\\\\Q\B SRR
%Q\Q}\\s\c\ & es g\,\q\\.\&w} TR et Atk SN \\.\g\\ LA,
QQN’Q\;J\ QUL DAY QJS'Q\\\ Q\& \\'\Q ,\‘\\Q\\k\ Q\»\\ ‘\Qq&,\
\xﬁ QQW\ D o;\%\\m s..ao\\\: NN Qm'\ RN NQ\Q\\
e’\“&\ VTGN <\ %\«xw\\\k\ Nl ANt Qe
\\Q\.\\‘k Qo xk\*\"\

'\\\Q N-\\\.\c\ N\ \\-\\Q‘k\\\mv\
SO U NN RSN \\N«Q\ SN \\\“Q\ci\\ k\\\\w\%q\\\
Q\\‘\CN—\QG'QQ\LK\ \'*"K\ Q\Q‘Q\\k\\\\ Q\,\B 3\\,\N<,?\.> 35\

Q’\“‘s SN AW N\w\ SRR RS SRR S ENNEN L SN S
ARG \\:’\Q\ AN NN S \\K\Q’\\“‘b‘\”\‘\\ Q;\\ Nar K
\5\%\&\\ NS \Q\\ N "‘\Q\ \\\Q\\\\\ %Ck‘\\ RN s

SARAN L B N
\w\&\ Aaad wal ~\Q\w-t§~ Qs\\:\\i Dexaw \\\\v\l &\\’\\'\q Qg&‘\\
%\\\’r\k\'\ é;;\\\q SN & ik _

& '\‘t\l :(\Q\NNQ\ . / .
&/ \\;QQ\V\ \‘\Q-\\\v\ // /

N\\;“”L%:u\g Bs" QQ:)”’:\{L‘*—\%‘ \Q,Q
- ; NESCVINR S
'”-\‘-" Q“Mg\m\\é\ &'\ Qe 'Lg Q e Q*“§\:~\

(\\\\ I-\Q\ v\'\‘\ SR e Q\ \\ .’R\ Y

Q_&\\q\ Lo Q\ K \uu\
' QR QQ\;\\Q‘Q\Q\ AT

u.;\ \ \ Q\%\\u\&\i\x

- 5 DTN
“b‘mﬁ\aig%ﬁ_” ot T Raa N A Bl

SANWAN “\\W\\\q

™ (e ( et N 01, |
DS ORFT AR «).
P —— =L
M‘__j——- —




A,

{

W ALOA
MENT & LANDRE

2y

AR

{31

B s o

~bo T Buiiey g




Date: 10/09/2019
Place: Camurlim, Bardez,
Goa.

Panch Ne.l:- Shri Sunil Thakur, age 51 years, married, r/o H.Ne.65,
Vaddy, Siolim, Bardez, Goa.

Panch Ne.l:- Shri Mahesh Dhargalkar, age 42 years, married,
r/o H.Ne.222/A, Fernandes wado, Siolim, Bardez, Goa.

We the above mentioned Panchas reached at near Prabhu Temple
Vagalim, Camurlim, Bardez, Goa today at 02:00 p.m. on the request of
Shri Nitin Kunkolkar, Dy. Range Forest Officer, Panaji, Goa and
Shri Sagar Morje, Forest Guard, Beat Bardez, Part — III. At that time
Shri Sharad Gad, Ward Member (Ward Ne.6) of Village Panchayat

Office, Camurlim, Bardez, Goa was also present near Prabhu Temple.

Forest Official told us Panchas that their Sub-Divisional Forest Officer,
Mapusa, Goa gave them information regarding illegal construction and
destruction of mangroves and filling of creek in Sy.Ne.224/1, 224/2,
224/48,223,125/31 situated at Camurlim Village of Bardez taluka, Goa
and accordingly Forest Official requested us Panchas to carry out site
inspection and to stand Pancha witnesses for the said Panchanama.

Accordingly this Panchanama is as under:-

We the above mentioned Panchas along with the Forest Official visited

and inspected the site as showed by Shri Sharad Gad at Kodo Katar

Band behind Prabhu Temple, Vagalim, Camurlim, Bardez, Goa.
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We have seen one Farm House is constructed on the Band side near to
the Chapora River and the said Farm House is located approximately

1 Km away from the Prabhu Temple, Vagalim.

During the site inspection Shri Sharad Gad told to Forest Official that
the said Farm House namely “Riyaz Mama” was constructed in the year
2008 after obtaining approval from the office of the Town and Country
Planning and the permission/license obtaining from the office of the
Village Panchayat Camurlim, Bardez, Goa in the private property
bearing Sy.Ne.223/S-31 and Sy.Ne. 224/1-48 situated at Camurlim

Village of Bardez Taluka, Goa.

While carrying out the site inspection outside the Farm House (Riyaz
Mama) Shri Baptista Fernandes care taker of the said Farm open the
gate of the Farm and taken us Pancha along with the Forest Official and
the Ward Member inside the Farm House area. During the time of
inspection we have not found any illegal cutting of mangroves trees nor
found any stumps of any old felled mangrove trees. It is seen at the site
that the surrounding of the Farm House is with naturally grown

mangroves trees and not found any fresh filling of the creek.

Sketch of the Site
(hand drawn sketch)

This Panchanama is written at the site and it is completed at 03:25 p.m.
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This Panchanama is true and correct to the best of our knowledge of

Panchas and on due confirmation we the Panchas sign below.

Sd/-
Sharad Gad
Panch W.Ne.6 V.P. Camurlim
Sd/- Sd/-
Panch Ne.1(Sunil Thakur) Panch No.2 (Mahesh Dhargalkar)
Before us:-
Sd/- Sd/-
(Nitin Kunkolkar) (Sagar Morje)
Dy. R.F.O. Panaji FG Bardez
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DIRECTORATE OF SETTLEMENT AND LAND RECORDS,

PANAJI - GOA.
Phone: (0832)—2422036 2422453 Fax: 2234360 Email: dir-land.goa@nic. in

No.19/DSLR/Re- CeH/CRZ “Mapping /19/30 | 3379 Dated: 06/11/2019.

To, —

The Member Secretary \/ DV\ z w\b&\/
Goa Coastal Zone Management Authority, e 0\5\‘\ O

C/o Department of Science, Technology and Environment, 7@ s \(J/
1 Floor, Pt. Deendayal Upadhyya Bhavan, Pudalik Nagar, R

Alto Porvorim, Bardez-Goa-403521.

Sub: Site Inspection pertaining to Survey Nos. 224/1,224/2,224/48 & 223
of CamurlimVillage of Bardez Taluka.

hy With reference to your letter No.GCZMA/NGT Matter/OAAPPN0.47/2919/19-
20/05/1593 dated 14/10/2019, please find enclosed herewith the photo copy of the
proceedings of the site inspection along with 2 sets of plan in respect of S.Nos.
224/1,224/2,224/48&223 of Camurlim Village of Bardez Taluka enclosed herewith
for further necessary action.

Yours faithfully,
D=
(Domiana Nazareth)
Suptd. Of Survey & Land Records

Panaji —Goa.
Enclosed: As above

e\ \L \6\
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GOVERNMENT OF GOA
DIRECTORATE OF SETTLEMENT & LAND RECORDS,
PANAJI-GOA

PROCEEDINGS OF SITE INSPECTION

FILE NO:- 19/DSLR/Resurvey Cell/ (K2 - Maff'f\/ 491 30
DATE: 30 / 1O /2019

SUB: 1) CRZ delu(eatlon v .

)10
2) Sury€y/Mapping of Structures plel. /‘}/ .
REF: Gfomn/NaT olls fomppeno. 49 A2019)75 —w//ry} -

: R i
Village: CO"\(m.h Taluka: Bc_vdgg Survey: o2 Sub. Div. No.

Parties /Officers Present:-

(D Devendna. Gaonkar (F3) Gezua- gd

D Jobn. 0. [ o apavate. ( B50) o‘bwg%céabﬂ”k‘“’
' G M zwnl 4 Mm/%%@m ;3 M
Q &AM&MQ 8\ S:x&wk@v L(omo P, \-—/ .r&m\A
&) T DIV Pt Aduocati Lor Kesbondud™ wm Mawa

© Moy Fladb (v P semomi:) |

Parties Absent:-

Brief description of proceedings:-
T’\‘lvuhfv\ war cOnduwidd " mione Mum Memhius
' DfUM 'mr\cl xw NMM A-\J Wlﬁh“‘j -Liw\r\nd
| LF ld ywnan g bopm 951/% 2 “ﬁuwﬂﬂve C sy U/tn«’%w
6% GCLMPJMOR-\,((M o pu—}t\y o o 2 )C,ww
MGJT&UPMJ WR W4 0@1*’ MJ $G  datim "\D-}»WM“

Signatures:
{ & ”D\tq % g& 5 9 %\é \ |
%(I _,,a\u\\o\. )
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DIRECTORATE OF SETTLEMENT

ND LAND RECORDS,
PANAJI - GOA.

Phone: (0832) - 2422036, 2422453 Fax: 2234360 Email: dir-land.goa@nic. in

No.19/DSLR/Re ~CeH/CRZ—Mappmg/ 19/30/ o€ Date: 07/05/2020.

To~ ,
he Member Secretary, ,
Goa Coastal Zone Management Authority,

C/o Department of Science, Technology and Environment (Govt of Goa)
1" Floor, Pandit Deendayal Upadhyay Bhavan,

Pundalik Nagar, Porvorim, Bal;dez—Goa 403521

Sub:-Delineation of 100 mts HTL and width of t;da)ly influenced Water
body.

Sir, 1

This has reference to your letter No.GCZMA/N’/IHe—Compl/ 18-19/151/2750

dated 27/04/2020 on the above cited subject matter. The site plan is plotted to

the scale of 1:1000 and is bounded by Ri\fer and Creek.In order to ascertain

whether *he offending structures are in violation of Coastal Regulation Zone, the

High Tide Line for River & Cre%zk is required which is not reflected in this office

records.

This is for your kind Infon%nation.
Yours faithfully,

VB\S\@;"'}L"
~ (Domiana Nazareth )
Supdt. of Survey & Land Records
Panaji-Goa.

T



BEFORE GOA COASTAL ZONE MANAGEMENT AUTHORITY
Ref. No. GCZMA/N/ILLE-COMP/18-19/151/1264 dated 02/08/2019

SAGARDEEP SIRSAIKAR ... Complainant
Vs.
REYAZ RATAN MAMA ... Respondent

RESPONDENT’S REPLY TO THE SITE INSPECTION PLAN

SUBMITTED BY THE SUPERINTENDENT OF SURVEY AND

LAND RECORDS, PANAJI VIDE LETTER DATED 06/11/2019.

MAY IT PLEASE THE AUTHORITY

The Respondent above named most humbly submits as follows: —

1.~ On30/10/2019 two persons purportedly working in office of the
Director of Settlement and Land Records came to the property
bearing Survey Nos. 224, Sub-Division Nos. 1, 2 and 48 of
Village Camurlim to conduct a site inspection as such site
inspection was directed by the Authority. However, the said
persons neither showed their identity cards nor did they reveal
their identity on the occasion. The said person also did not
reveal their qualifications in the area of land survey.
Furthermore, the said persons were accompanied to the said
property by the Complainant Sagardeep Sirsaikar, with whom
the two persons seemed to have very friendly relations. In fact,

Sagardeep Sirsaikar himself carried some equipment, which
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was used by the said two persons on that occasion.
Consequently, the Respondent has serious doubts about the
identity of the said persons, their authority and ability to
conduct the site inspection. The Respondent also has serious
doubts about the ownership and genuineness of the said
equipment and the readings, if any, recorded with the aid of the
said equipment. Furthermore, all throughout the time while the
said persons were in the said property, the two were acting only
according to the instructions from the Complainant Sagardeep
Sirsaikar. Therefore, the Respondent has good reasons to
believe that any report of the site inspection prepared by the
said two persons was prepared to suit the Complainant

Sagardeep Sirsaikar.

The Authority has received a letter dated 06/11/2019 from the
Superintendent of Surveys and Land Records, Panaji
forwarding a copy of the proceedings of the site inspection on
30/10/2019 and a plan purportedly showing structures surveyed
as per notice of the site inspection from the Authority in Survey
Nos. 224, Sub—Division Nos. 1, 2 and 48, and Surey

No. 223 of Village Camurlim.

The Respondent raises the following amongst other objections

and/or grievances to the said plan received by the Authority: —
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(a)

(b)

(©

(d)

While the proceedings of the site inspection reveal that
the site inspection on 30/10/2019 was conducted in the
properties bearing Survey Nos. 224, Sub — Division Nos.
1, 2 and 48 of Village Camurlim only, the plan also
indicates certain structure in the property bearing Survey
No. 223 of Village Camurlim. It is simply not understood
as to how any plan for the property bearing Survey No.

224 could be prepared without surveying the same.

The plan submitted per se also does not indicate
anywhere that the same is drawn pursuant to the site

inspection conducted on 30/10/2019.

The office of the Director of Settlement of Land Records
never demarcated the high “fhide line for the river
adjoining the said properties. Such an exercise was also

never conducted by the Authority.

The said persons who conducted the site inspection on
30/10/2019 also did not make any attempt to identify the
high tide line at loco before commencing the survey.
Consequently, the site inspection could never be useful to
determine whether the structures are within 100 metres

from the high tide line or beyond.
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(e)

(H

The plan also does not indicate the high tide line for the
river adjoining the said properties. The plan also does not
show the 100 metres line from the high tide line.
Consequently, by a mere reference to the plan it is
impossible to come to any conclusion whether the
structures are within or beyond 100 metres from the high

tide line.

The Director of Settlement and Land Records has failed
and/or omitted to submit the raw readings, if any,
recorded by the instruments/equipment used by the said
persons for carrying out the survey. Consequently, the
Respondent is seriously prejudiced in as much as he has
not been given an opportunity to verify the correctness of
the plan submitted to the Authority by making a cross

reference to the readings taken.

In view of the above and for such other and further reasons

which may be raised by or on behalf of the Respondent at the

time of arguments, the Respondent hereby denies all contents of

and Uxe plas

the report, except those which are expressly admitted herein.

~

The Respondent states that the plan submitted is arbitrary, bad

in law and highly perverse in nature. It is further submitted that
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the plan cannot be considered, referred to, relied upon or taken

into account by the Authority for any purposes whatsoever.

6.  The Respondent hereby seeks an opportunity to cross examine
the said persons, who conducted the site inspection. It is further
submitted that the plan in question may not be used for any

purposes whatsoever.

Porvorim

29/10/2019 DAJVIP V. PATKAR
Advocate for Respondent
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